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dence have been clearly allocated to
the judicial magistrates, leaving the
executive magistrates with only
administrative functions like issue of
fire arms, licensing of arms etc. (3)
The administrative control over judl~
cial magistrates has been wested in
the High Courts concerned. (4) The
power of taking cognizance of offences
under the Criminal Procedure Code
has been vested in judicial magis-
trates. In these 5 States all these
criteria are fulfilled. When I say that
in other States it has been partially
implemented it means that these con-
ditions are mot fulfilled fully.
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Shri Buta Singh: I want to know
from the Minister how far the impres-
sion prevailing in the country is
correct that the party in power is
dilly-dallying in this matter to keep
its position intact?

Shri Hathi: This has nothing to do
with the party at all

“The Crisis of India”
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*549, Shri Bagri:
Shri Bhanu Prakash Singh:
Bhri Madhu Limaye:

Will the Minister of Home Affalrs
be pleased to refer to the reply given
to Starred Question No. 787 on the
22nd September, 1963 regarding the
book entitled “The Crisis of India"
and state:

(a) whether this book has been
banned in Indla;

(b) if not, the reasons therefor; and
(c) when it is likely to be banned?
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The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Future import into
India of coples of the book has been
prohibited under the Customs Act,
1962,

(b) and (c). Do not arise.
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Shrimati Ramdulart Sinha: May I
know the name of the writer of this
book?
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Shri Eapur Singh: Are Government
aware ‘that book-burnisg or book-
banning is thoroughly repugnant to
the modern ethical taste; if =0, do
they propose to retreat the step they
have already taken in this matter?
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Shri L, N. Mishra: No, Sir; there
is no question of retreating. I think,
we have taken the right action in this

matter.
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An hon. Member: Has the Minister
read it?

Mr. Speaker: There is a supple-
mentary coming as to whether the
Minister has read this book.

Shri L. N. Mishra: T have read a
part of it and not the whole of it.
(Interruption).

Mr, Speaker: The Members are
very inquisitive to know whether he
has got it and whether he can lend
that book to them.
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8hri Harl Vishnno Eamath: May 1
request that question No. 581 may also
be taken up along with question No.
3707

Mr, Speaker: If it is convenient, the
Minister might answer both.
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